IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAiPUR BENCH, JAIPUR
Date of crder: 4.9.2001
OB No. 3312000 ]

A.C.Jha s/o Shri C.L.Jha, 162, Om Shiv Coleny, Jhotwera, Jaipur,

“Supervisor R/5-I, : O/é- the Chief' Engineer, MES, Power House Road,

" Jaipur
| ..Applicant
) Versus ‘ |
- 1. |  Union of India, MinistryA of Defence thrcugh the
| -Secretaryy' Rrmy -Headdﬁarteré, D.H.Q. Post Cffjce, New
Delhi. | o
2? co The Cnief Engineér, Jaipnr_Zone,VO/o the Chief Engineerf—
‘ . . MES, Ppwer House Rcad, Jeaipur = : B
L ) 3. _ . .Tne' ACE (Works) 'C/o_‘CE_ Jaipur' Zone, O/o/_the Chief
Engineer, MES'[POwer Hous.e'chaad, Jaipur o N
4. . " shri jai,Prakash, Garrison Engineéf, O/c the Garrison
Engineef,.MES, Khatipura. _
5. . shri I.K.Jjndél, BSO I, Garriéon’Engineer Office, MES,

Khatipurn, Jaipur
o ’ ‘:: . C .. Respondents
Mr. N.C;Snérma, counsei fof tng'npplic;nt |
Mr. P.C.Sharmé; pmoxy coqnéei te Mr.lsanjay Paréek, counsél for the
respondents | ‘
CORAM: * |
Hen'ble Mr. S,K.Aéarwal) Judicial Member
Hon'bie Mr. S.A.T.Rizvi, Administfétive Mgnber

"ORDER

" Per Hon'ble Mr. S.K.AGARWAL, Judicial Member

In this Originel Application. filed under Secticn 19 of
the Administrafive‘iribunals Act, applicent mekes a.pweyer'tb quash
" and Eet—aside the impugned chergesheet deted 29.6.2000' and to direct

the respondents tolgive'actual benefit of promotion con the post of BSO -
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to the applicant.r'
2. v»' RenlY/rejoinder hasfbeen_filed}uwhich is on reccrd.
3"_ : The learnedvoounsel'for thelparties admit at the tiﬁe of

arguments'that.the charcesheet dated 29. 6 2000 is-rending and the
1nqu1ry in questlon under ‘this chargesheet hes not been concluded sof
far. Ihe learned counsel for the appl1cant subm1ts that necessary
dJrect1ons na§ be g1ven to the departmental authorltles to conclude ,

the 1nqu1ry_expedlt10usly as the applicant has already,been ret1red.

4. In‘view'Of the submissions made before us, weidirect thei
EEF’Y -ﬂ—;espondentfbepartment to'concluoe the'inqniry proceedinos within the
hperiod of six months frcmnthe date ofirassimg of'this'order. The
appl:cant is dlrected to cooperate in the inquiry proceedlngs so that‘

the inquiry may be concluded w1th1n the stlpulated t1me. No order as

. to costt._.“ _. o

{ (8.K.AGARWAL)

RPN ‘Adm. Member ‘ o S A: - JddlfMember .



